FORM A

PUBLIC ANNOUNCEMENT
(Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Person) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
“ARISTON PHARMA NOVA TECH PRIVATE LIMITED"”

RELEVANT PARTICULARS

NAME OF CORPORATE DEBTOR

ARISTON PHARMA NOVA TECH
PRIVATE LIMITED

DATE OF INCORPORATION OF
2 CORPORATE DEBTOR 19/1072012
AUTHORITY UNDER WHICH
3 CORPORATE DEBTOR IS | Registrar of Companies, Hyderabad
INCORPORATED/REGISTERED
CORPORATE IDENTITY NUMBER/
4 | IMEED——LIABILITY —  IPENTITY | U242327TG2012PTC083734
NUMBER OF CORPORATE DEBTOR
ADDRESS OF THE REGISTERED OFFICE { D No.5-5-35/136/B, Ground  Floor
5 AND PRINCIPAL OFFICE (IF ANY) OF | Prasanthi Nagar, IDA, Kukatpally,
CORPORATE DEBTOR Hyderabad, Telangana- 500072, India.
INSOLVENCY ~ COMMENCEMENT 1?(/) Eii ioii’;entbe;‘;g .dthe bdatf\TCL;f
6 |DATE IN RESPECTOF CORPORATE |? © oreer %y ’
Hyderabad. (Copy of order uploaded on
DEBTOR _
18/01/2023 on NCLT's website).
. ESTIMATE DATE OF CLOSURE OF |17/07/2023 (being 180 days from
INSOLVENCY RESOLUTION PROCESS | 18/01/2023)
NAME AND REGISTRATION NUMBER | Name: Manjeet Bucha
8 OF THE INSOLVENCY PROFESSIONAL
ACTING AS INTERIM RESOLUTION | IP Registration No.. IBBI/IPA-002/IP-
PROFESSIONAL IN00808/2019-2020/ 12551
Address: 5-9-91 & 93, D.N0.204, 2n Floor,
Shakti Sai Complex, Near Udai Clinic,
ADDRESS =~ AND  E-MAIL OF THE| oy, 00 Road,  Abids, Hyderabad,
9 INTERIM RESOLUTION Telangana -500001
PROFESSIONAL, AS REGISTERED WITH
THE BOARD E-mail: manjeetbucha@gmail.com
Telephone No.:+919346955001
10 | ADDRESS AND E-MAIL TO BE USED | Manjeet Bucha

FOR CORRESPONDENCE WITH THE




INTERIM RESOLUTION | Company Secretary,
PROFESSIONAL

Abids, Hyderabad, Telangana -500001

E-mail: manjeetbucha@gmail.com

Telephone No.:+919346955001

11 LAST DATE FOR SUBMISSION OF 01/02/2023
CLAIMS

CLASSES OF CREDITORS, IF ANY,
UNDER CLAUSE (B) OF SUB-SECTION

12| (6A) OF SECTION 21, ASCERTAINED By | INot Applicable
THE INTERIM RESOLUTION
PROFESSIONAL
NAMES OF TNSOLVENCY

13 | PROFESSIONALS IDENTIFIED TO ACT | Not Applicable
AS AUTHORISED REPRESENTATIVE OF
CREDITORS IN A CLASS

RELEVANT FORMS AND DETAILS OF can be
AUTHORIZED REPRESENTATIVES https://ibbi.gov.in/home/downloads
ARE AVAILABLE AT: b} Not Applicable

14

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has
ordered the commencement of a corporate insolvency resclution process of the M/s
ARISTON PHARMA NOVA TECH PRIVATE LIMITED vide it's order dated 18t January,
2023.

The creditors of M/s ARISTON PHARMA NOVA TECH PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before st February, 2023 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims (in Form-C) with proof by electronic means
only. The operational creditors (in Form-B), workmen and employees (in Form-D or E as
applicable) and other creditors, other than financial and operational (in Form-F), may submit
the claims with proof in person, by post or by electronic means.

5-9-91 & 93, D.No.204, 2nd Floor, Shakti Sai
Complex, Near Udai Clinic, Chapel Road,

a) Forms can be downloaded from

| Submission of false or misleading proofs of claim shall attract penalties, ¥ fy et NN

Manjeet Bucha

Date: 20t January 2023
Place: Hyderabad In the matter of ARISTON PHARMA NOVA

AFA valid till 21/11/2023

IBBI /IPA-002/1P-NO0808/2019-2020/12551
Interim Resolution Professional

TECH PRIVATE LIMITED
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FORM A
BLI INOUN 'c_E‘ £
(Regulation 6 of the Insolvency and Bankruptcy Board of India tegulations, 2016

(Insolvency Resolution Process for Corporate Person) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

‘ARISTON PHARMA NOVA TECH PRIVATE LIMITED & of Assets of HEIL, listed
RELEVANT PARTICULARS perthe auction schedule
1 INAME OF CORPORATE PERSON | ARISTON PHARMA NOVA TECH PRIVATE LIMITED |  Document which can be
2 | DATE OF INCORPORATION OF 19/10/2012
CORPORATE DEBTOR iserve EMD
3 |AUTHORITY UNDER WHICH Registrar of Companies, rice (Rs. Crore)
CORPORATE PERSON IS Hyderabad .Crore) | '™
INCORPORATED/REGISTERED 661 0.66
4|CORPORATE IDENTITY NUMBER OF | U24232TG2012PTC083734
CORPORATE DEBTOR 831 063
5| ADDRESS OF THE REGISTERED | D No.5-5-35/136/B, Ground Floor
OFFICE AND PRINCIPAL OFFICE Prasanthi Nagar, DA, Kukatpally, o i
(IF ANY) OF CORPORATE DEBTOR | Hyderabad, Telangana- 500072, India. : ’
6 |INSOLVENCY COMMENCEMENT 18/01/2023, being the date of pronouncement ;
DATE IN RESPECT OF of order by NCLT, Hyderabad. (Copy of order -
CORPORATE DEBTOR uploaded on 18/01/2023 on NCLT's website). || 2DeforeHon'ble NCLT
7 |ESTIMATE DATE OF CLOSURE OF | 17/07/2023 (being 180 days from tincluded in assets under

INSOLVENCY RESOLUTION PROCESS) 18/01/2023)

8 |NAME AND REGISTRATION NUMBER | Name: Manjeet Bucha
OF THE INSOLVENCY IP registration No.IBBI/IPA-002/P-
PROFESSIONAL ACTING AS INTERIM | N00808/2019-2020/12551 ints : 06-02-2023
RESOLUTION PROFESSIONAL : 18-02-2023 | Last Date
9 |ADDRESS AND E-MAIL OF THE Address: 5-9-91 & 93,0.No. 204, 2nd Floor, limited extension of 5 min)
INTERIM RESOLUTION Shakti Sai Complex,Near Udai Clinic, Chapel e ) T
PROFESSION, AS REGISTERED Road, Abids, Hyderabad, Telangana-500001 || 1S in the Kotak Mahindra :
WITH THE BOARD Email: manjeetbucha@gmail.com lame: Hema Engineering ;
Telephone No.: +919346955001 4 draft in favour of Hema
10/ADDRESS AND E-MAIL TO BE USED | Manjeet Bucha duled Bank.
FOR CORRESPONDENCE WITH Company Secretaries, 3id Documents along with
THE INTERIM RESOLUTION 5-9-91 & 93,D.No. 204, 2nd Floor, Shakti Sai on e-auction website
PROFESSIONAL Complex,Near Udai Clinic, Chapel Road, 3 applicants may contact
Abids, Hyderabad, Telangana-500001 - 9999989408, Email:
Email: manjeetbucha@gmail.com cy) : delhi@clindia.com,
Telephone No.:+919346955001 Vikas Garg
11|LAST DATE FOR SUBMISSION OF 01/02/2023 1050/2017-2018/11733
CLAIMS is Ltd. (In Liquidation)
12|CLASSES OF CREDITORS, IF ANY, i h: +91-9910024380(M)
UNDER CLAUSE (B) OF Not Applicable ) Commercial Complex,

SUB-SECTION (BA)OF SECTION 21,
ASCERTAINED BY THE INTERIM
RESOLUTION PROFESSIONAL
NAMES OF INSOLVENCY
PROFESSIONALS IDENTIFIED TO ACT
AS AUTHORISED REPRESENTATIVE | Not Applicable
OF CREDITORS IN A CLASS

Sohna Road, Gurgaon

pary
w

14{RELEVANT FORMS AND DETAILS OF | a) Forms can be downloaded from F ' N D | A
- |AUTHORIZED REPRESENTATIVES hitps:/ibbi.gov.in/home/downloads
ARE AVAILABLE A'_F b) Not Applicable SECUNDERABAD - 500003

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has S
ordered the commencement of a corgorate insolvency resolution g)roc’ess of the M/s 5@sb|.co.|n
ARISTON PHARMA NOVA TECH PRIVATE LIMITED vide it's order dated 18th January, 2023. SALE —

The creditors of M/s ARISTON PHARMA NOVA TECH PRIVATE LIMITED, are hereby called | <
upon to submit their claims with proof on or before 1st February, 2023 to the interim { 3 25.01.2023 5.00 P.M
resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims (in Form-C) with proof by electronic means | PR——— !

only. The operational creditors (in Form-B), workmen anJ employees (in Form-D or E as ;"f'h“lg;" " °°"d'“°"'ET hese Vehicies

applicable) and other creditors, other than financial and operational (in Form-F), may submit efaulted in payment of EMI's, Bank has

the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties. tion

Sd/-| ne | Contact No.

IBBIIPA-002/1P Nooaow;‘&%'ggl;?ggs’: i
Interim Resolution Professional ™ - i
In the matter of ARISTON PHARMANOVA | AM | BALAJIINFRA

Date: 20th January 2023 TECH PRIVATE LIMITED | AM | 8688342794
\ Place: Hyderabad AFA valid till 21/11/2023 | Jamv~ | GOKARAPU SHYAM
AM | 9843818832
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